IN THE JENTRAL ADMINISTRATIVE TRIBUNAZL, JEIFUR RENCSF
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¢ Counsel for ths applicant,
¢ Tounsel for the respondenis,

_C_ORA (}

iun'Llé Hyp, mastiecs DL, Hzhtz, Vice=Chailcrman

LER HON'RLE P, JUITICE D.L.
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Heard the larned counsel fon tho parties,
— Thz applizant lg agsd 28 ysars, Hisz fathar 2xplred
in 197%, He moved hiz application for the first time,
A

aoeording o him, it 1333, thit iz, after % ysars o»f

dzzath of his fathzsr, His

renzined pending with the snthoritiss, Hz apnlied agzin and

again and hiz apclication has baen rejected vids Avnsiure A-1,
dated 5,2.22'in vhich 17 has hesn nenticoned that his
applicaticy dataed 2¢,%,51 has been oonzaidersd and the Raillway

rzlax» the perisd,

1

Henthls Supreme Coack in th

quzaticon of conpassionate sppointiment hzs bhesn sshtlad kT oa

reat extent and no routins appsintnment can e given.
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and it carnnot be

nothzr dosa ook wanc

[0

arpointment and the aon wasd minor who applizd aftsr five yoar

maicrity, apocintment cannct SHe given.
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4, The respondents sz dirsctsd o oonsidesr the m

in the light of the Judgnents of ths Hon'ble Surcsne Court,
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give an appointienc

to face ths <

ameyr Nacgnz2l's

N

acoording to the

huu”ﬂ» UNPH4WJP(UW*V't1iliiSQD&-Zf

Az far az the case of the applizant is
find foroz in it. It iz not a case to

on oompassicnats

Aizposed of zecordingl
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